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ORDER (_BY CIRCULATION 

By Mr. Justice V.S. Aggarwal: 

Original Application No. 90/2004 had been filed. On 03.0 1.2005 

as 	the impugned orders passed had been quashed and disciplinary 

authority was directed to proceed afresh, if deemed appropriate. 

Applicants seek review of the said order contending that the 

order passed by this Tribunal giving liberty to the disciplinary 

authority to take fresh action from the stage of recording of note of 

disagreement' is an error apparent on the face of the record. 

We have gone through the order that has been passed. It 

repeatedly refers to the earlier orders that were passed by this 

Tribunal in earlier OAs i.e. OA No. 3 126/92 decided on 13.2.1998 and 

OA No. 1862/2000 decided on 19.07.2001. It is patent that it was 

keeping in view he said orders that enquiry was re-opened. Even in 

the order, to which the applicants seek review, it has specifically been 

mentioned that it is Rule 12(d), which is attracted. Necessarily, 

therefore, the departmental action, if deemed appropriate, has to be 
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taken pertaining to other charges. Thus, there is no error apparent on 

the face of the record. The review application must fail and is 

dismissed by Circulation. 

(Sho) 
	

(V.S.Aggarwal) 
Member (A) 
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